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IN THE CENTRA@ ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
v AT HYDER ABAD

Original Application No.284/96

Date of Order:29-3-96.

Between :- ' -

K.Joseph

+«.Applicant \
And -
1. The Employees State I_surance Corporation,
New Delhi, represented by the _ )
Director General. ' :
2, The Regional Director,
Regiognal Office, Employees State Insurance
Corporation, No,5-9-23, Hill fort Road,
Hydersbad - 500 463,
3. The Director,
Scheduled Castes & Scheduled Tribes,
Natiognal Commission for SC & S5Ts,’
Government of I dia,
Np.6-3-788/A/22, Durganagar Colany,
Ameerpet, Hyderabad ~ 16, A.P.

. sespondent g ey

A

.

Bounsel for the Applicant : Shri P.Naveen Rao

Counsel for the Regpondents : Shri N.R.Devaraj, Sr.CGSC

CORAM:

THE HON'BLE SHRI H.RAJENORA PRASAD : MEMBER (A)

(Per Hon'ble Stri H.Rajendra Prasad, Mamber (A) ).

In the 0D.A., the applicant seeks a diréction to the
respondents Por'promoting him to the post of a UDC based on
the limited recruitment quota against one of the posts’

available in 1985,
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2. Heard Sri P.Naveen Rao, learned counsel for the applicant
and Sri U.Rajeshuaf Rag, additional standing counsel on behalf
of senior standing counsel, It is seen that the of fice of the
Directorate of Scheduled Ugstes & Scheduled Tribes, Govt. of

India,had made certain observations basad on ifs Uunlscrutiny

of the case of the applicant and had addressed the respondents
1 and 2 in'this regard. The same, as stated by the applicant,
has .not been disposed of yet. It is, therefore, directed that
a suitable decision shall be taken in the case, keeping iq&isu

the cbservations in Apnnexure-IV to this 0D.A., the averments and
alt

contentions contaired in the OA itsslﬁ and ether facts of the

case i e=if. The same shall be commenicated to the applicant
within 60 days fram the date of receipt QF a copy of this
ordér by respandent No.2. The applicant shall pe free to
agitate his grieuancé, if ény; andif so aduiéed, after the

above direction is complied with.

3. Thus the 0OA is disposed of at the admissich stage. theedf,

No order as to costs. __ﬂ__*_,_,_*;

(H.RAJES
Mamber

H

29 MAR % .

Dated: 29th FMarch, 1996,
Dictated in Open Court.
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Copy tor - i LT e e
'Tﬂ;_Tha DlI :étor Ge nmral e S ~ - ' ‘
Employeas State Insuranca Corporatioen, ’ o ;
) New Delnl, Sl T LT - S
2. The*?Lgionul Dlrbctor e e e L V,ﬂ:." - T
" Raegloral OFfice, tmplayaes Stgate Insurmnce S
uorpurﬂtlan, NogB-8-23, Hill: Fort Road, - - . . s
ol ydcrkuad ~ 500 463. : . , - RN N -
"3§ ;he Directar, ' P P
‘ Scheduled Castes & SCﬁeduled Trlb .
Natignal PommlsSLUn Fur JE & aTs,' T o
j Boyt. of India, BN '

NG, 6=3-788/A /22,

Surganﬂgar Folany, :-'
ﬁmeﬂrpeu, hydprdbad

16 FJ\.D., 7 o .:.‘_,_.' - ‘.ﬁ.

Une copy to ﬂr..,Nawamn Pha, Aawocatp,r- e S

CAT,Hyderabdd, = - 0 s e
on Cﬂﬂj to Mr.N R.Deu aj;Sr.Cﬁﬁc;CAT;Hyderabadg .
Uma”uap} ta lerary, HT Hyderqbad. R
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IN THE CENTRAL HDMINISTRxTI”E TRISUNAY
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